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misapprenhension -in the minds of 
Members of Parliament, I lay on (he 
Table a statement reproducing the 
relevant recommendations and stating 
the correct position in respect of 
them. [See Appendix II, Annexure 
No. 100].

Baja Mahendra Pratap (Mathura>: 
Sir, X have to say a word about 
Bhopal. The situation in Bhopal is 
very serious.

Mr. Speaker: I have disallowed that 
motion.

12*15 hrs.

STATE BANK OF INDIA (AMEND
MENT) BILL—comtd.

Mr. Speaker: The House will now 
take up further consideration of the 
motion moved by Dr. B. Gopala Reddi 
on the 20th April, 1059, that the Bill 
further to amend the State Bank of 
India Act, 1055, be referred to a Joint 
Committee of the Houses consisting of 
45 Members. I need not read out the 
names now. The time allotted is S 
hours, and the time taken already is
14 minutes. Shri Naushir Bharucha 
may continue his speech.

Shrl Naushir Rharueha (East 
Khandesh): Mr. Speaker, Sir, yester
day, when I was speaking on thh Bill, 
I stated that I was not quite satisfied 
that the new procedure outlined under 
section 35 is going to simplify matters. 
To my mind, on the contrary, it may 
introduce more complications, and it 
is, therefore, necessary to examine fhe 
existing section 35 of the State Bank 
of India Act and see in what respects 
changes have been introduced.

With regard to the necessity at tak
ing over banking institutions, one 
agrees that there w ill be several oc
casions when banking institutions may 
have to be taken over fay the State 
Bank. The steps as outlined in the 
INMkent section or the pro-
w t o  is, first, that the terms have to 
be approved by the Central Board and

the Directorate of the Board of the 
bank to.be taken over; secondly, that 
there should be sanction of the Ceatx»l 
Government approving the arrange-*' 
mewt; -thirdly, it is laid down that the 
arrangement will be binding On all 
including shareholders and creditors; 
fourthly, that the consideration lor 
the assets taken over will be gald 
either in cash or in the State Bank 
shares* or partly in one and partly in 
the other; fifthly, it has been laid down 
that the business of the bank taken 
over shall be carried on by the State 
Bank. Implied in this also is the fact 
that there will be an inventory of the 
assets and liabilities of the bank to be 
taken over, that the marketability o f 
the assets will have been duly exa
mined, that preliminary legal docu
ments will have been prepared and 
also agreements to take over, and there 
will be final conveyance, subject of 
course to court's permission or sanc
tion where this is necessary. The pre
sent changes are with the object of 
simplifying, we are told. The steps 
now will be as follows. First, the 
terms will have to be approved by 
the directors of the two banks; sec
ondly, sanction of the Government 
will have to be there, the approval of 
the Government and sanction, what is 
known in the amending Bill as the 
'order of sanction*; thirdly, there will 
be a date of vesting prescribed—which 
for want of better terminology I may 
call the date of vesting; fourthly, 
extension of the date of vesting* is 
provided; and, fifthly, the arrange
ment so provided will be binding on 
the shareholders. In the previous 
ease, Sir, it was binding on both the 
creditors and the shareholders, but 
somehow or other the word ‘creditors* 
has been omitted here. Then, the 
actual transfer of ownership in the 
assets to the State Bank is on 'the date 
that vesting actually takes effect. It 
is also said that consideration will be 
paid in ca«h or State Bank shares. 
Pewrer is given to increase the .State 
Bank’s issued or authorised capital. 
The Bank has to ornery o r  the work 
of the acquired institution. Then there 
is additional provision made for ap
pointment of a receiver for winding up
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purpoaep. There is the Central Gov
ernment's power to issue oertata direc
tion*. There is also power to issue 
the final order of winding up. The 
jurisdiction of the civil court is ex
cluded on the ground merely that 
there is a detect in the constitution 
of the bank that has been taken over.

Now, Sir, we w ill examine what are 
the delects in the new procedure. The 
first defect, to my mind, is that there 
is an interregnum between the date 
of the order of sanction and the date 
of vesting. That is very obvious. 
Assuming for a moment that the 
Government passes an order, let us 
say, on the 1st April, 1959, providing 
that a bank's assets may be taken 
over by 1st May, there is obviously 
this gap of one month, and it has got 
its significance which I shall presently 
point out. Secondly, the property or 
the ownership in the assets passes not 
an the date of order of sanction or 
even the date of vesting but it passes 
on the actual vesting of the assets and 
liabilities in the State Bank. In other 
words, Sir, the creditors, shareholders 
and all others are kept on thinking 
what would the actual date of transfer 
be, because much depends upon that 
date as I shall presently point out 
Whether ‘shareholders' include ‘credi
tors' or not it is not clear from the 
present amending Bill. I think per* 
haps the word ‘creditor’ has been wise
ly left out because whatever arrange
ments which the directors of a bank 
taken over arrive at with the* direc
torate ot the State Bank, so far as the 
rights of the creditors a*e concerned 
they stand on a totally different foot
ing from the rights of the sharehold
ers. The rights of the creditors can
not be lightly impaired without com
pensation arrangement being provided 
for such impairment of rights. There
fore, 1 am inclined to believe that the 
omission of the word ‘creditors’ from 
the amended section is perhaps due to 
that fact

The®, consideration has to be paid 
>n shares. I should like to know, la 
it going to be the face value ot the 
sharacf Assuaning that consideration

is paid in shares at the market value— 
very probably and presumably it will 
be the market value—I would like to 
know whether when, the nparket value 
comes to be calculated it will be the 
market value on the date of announce
ment of the order of sanction or the 
date of vesting or the date on which 
ownership in the property passes. A ll 
these things will have to be carefully 
weighed. It might give cause for liti
gation, and, if litigation becomes im
possible, at least cause for grave injus
tice. It should be definitely laid down 
how the consideration is to  be paid. XI 
the date of the order of sanction has 
to be taken into account, it will have 
to be incorporated in the Bill. Then, 
what happens when the market value 
of the shares falls after an announce
ment of sanction is made, because it 
is obvious that as soon as it is an
nounced that a particular bank is gain# 
to be taken over by the State Bank 
the shares of the bank which is to be 
taken over will fall. Therefore, it 
will be very unfair after announce
ment of the order to calculate tine 
value as on the date of the vesting of 
the property. All these things re
quire to be taken into consideration.

Obviously, Sir, I am inclined to 
think that so far aa debenture hold
ers are concerned, they will not per
mit their security to be impaired with
out proper compensation being paid, 
and since there is no provision for 
payment of proper compensation on 
that score 1 am not sure whether to 
that extent tike provision is constitu
tionally invalid.

Sir, I am not opposing the Bill. I  
do appreciate that a Bill of this nature 
is absolutely necessary. I am only 

,  seeking to make it, as far as possible, 
free of any constitutional error.

There is one particular datuse in tike 
Bill—«ub-clause 8—which refers to 
payment or, rather, non-payment of 
retrenchment compensation in tespect 
of certain classes o f employees. It hw  
been provided that where the officers
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[Shri NausMr Bharacha]
A d  emfik& M '#  a bank, (he business 
w which ‘trw n g  taken over, axe 
trtofam d t îth toU&c own canittt to 
Ike State Bftnk, Ik "Quit ease retrsnch- 
asent compensation need not be paid 
to them though their services, of 
course, legally are terminated, and 
therefore the provisions of the Indus
trial Disputes Act do not apply. I 
think that Is an unfair arrangement 
What will actually happen is that the 
State Bank will always Tnanygg to 
coerce the employe* end officers by 
offering them alternative employment 
In the State Bank, whether on equal 
terms or even on terms which may 
not be quite equivalent to the terms 
enjoyed by fhe employees in the bank 
taken over, and because the employee 
cannot go anywhere else, he may be 
reluctantly compelled to accept that. 
This is, to put it very mildly, very 
unfair as the employees of fhe banks 
taken over will be under certain pres
sures which can well be safeguarded

^linst by providing proper clauses 
the Bill. Z am drawing attention to 

these facts so that the Joint Committee 
may take these points into considera
tion and I hope that the Bill will be 
suitably amended.

Shri V. P. Nayar (Quilon): Ms*
Speaker, I have read the Bill and as 
I heard the hon. yesterday, •
I was inclined to feel that this motion 
for reference to the Joint Committee 
has no justification whatever. Yester
day in the course of the other Bfll 
which the House was pleased to refer 
to the Joint Committee, I had raised 
similar points basing my arguments on 
What was said on the floor of the 
Bouse by the hon. Minister himself, 
viz., that the Bill did not raise any 
controversial issues. It is a matter of 
some importance because 1 'have made 
every .effort to find oat irtnOnr any
where there are rules which govern 
fee scope of refersnoa to si latest Com- 
snittee.
, Me. 80m *wr Z «m  not fears yester
day. The hon. Member contends that 
|his is a matter wbldi must be dis
posed of now.

Shrl V. P. Nayar: I am oppMlttK
motion. 1

Mir. Spsahert The Mambet* who 
assemble in the Business Advisory 
Committee as representatives of var
ious gnNtfis thought that it was better 
to allow this BUI to go to the Jofat 
Committee. The hon. Member may 
have his own views.

Shri V. P. Nayar: I am advancing 
certain arguments so that at least 
hereafter, the Business Advisory Com
mittee may not decide like that. Even 
if it decides, I think that this House is 
Paramount and we can alter or modify 
tile decision of the Business Advisory , 
Committee if it is necessary. If you 
will be pleased to hear me, you 
will certainly agree with me. I would 
not have raised this question but for 
the fact that the Finance Minister, 
when criticism was levelled against 
him on account of the inability of his 
department to check the motmfing ad
ministrative expenditure, tried to cast 
all the blame on the Parliament. X 
have got the record here and when his 
Ministry was criticised, he tried to get 
•wmy team the /act mad submitted to 
ttje House. . <

Mr. Speaker: How is it relevant 
here?

Shrl V. F. Nayar: Finance Minister's 
every word has to be understood 
Properly and he said:

•
“If 1 give one significant figure 

in the matter of expenditure, it 
will be seen how things become 
difficult or how they ate neces
sary."
If it was necessary only, I would* 

not have objected.
Mr. Speaker: The hon. Member ob

jects .to the reference to the Joint 
Committee on the ground that it may 
involve some additional expenditure.

Shri ▼. F. Nayar: Also. That Is 
ttot the only ground, fir, he went 
On saying:

**Tfce expenditure in respect of* 
Parliament was to ltK , Rs. It’40
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lakhs. La 1SH-S0, it was Rs. 13413
• Jakhs, aad Ia 19M-40 it will be

ilfc ltt-M  lakhs."

VnMp Bi. At takhi H goes to 
Ss. 185 MHn, It is all nwrinrj X 
do not think the 1m*. Vtntrtw een- 
«U«mA that Hie i n m** *  %al h 
tocurrad on 'Ptrrlhitrnnf Itwmnncaisr)

When be was on the inability of the 
finance Ministry to check the mount
ing administrative expenditure ot the 
Government, thh wu the 
ftr. that raised a storm ia the House 
and I think the Deputy-Speeker was 
in the Chair and the Members pro
tested. My point is that in ease of a 
Bill life this, the hen. Minister, who 
not long ago criticised the 
expenditure ot Parliament and relied 
on it for defence against the criticism 
on mounting expenditure, Is coning 
forward with a Bill which according 
to me it is not necessary to refer to a 
Joint Committee.* *

Shri Naoahir Bhargcha: Some peo
ple think it is necessary.

M il' V. r . Nayar: My view is diffe
rent. It may be necessary. As I 
read the Finance Minister’s speech, I 
am inclined to think that although he 
did not say it in so many words, ho 
compared what is being meted out to 
Parliament as the killing of the tatted 
calf for the prodigal son. This was not 
what we expected him to say. Now, 
the same Ministry brings forward a 
Bill and if we do not raise this ques
tion and bring to the attention of the 
House that this Bill does not by any 
means justify a reference to the Joint 
Committee, it will later on be taken 
advantage of by the rfnance Minister 
in Justifying some other criticisms. ,  
Although Shri Bharucha may hold a 
different view, X say that this Bill Is 
not Justified in being sent to the Joint 
Committee. What are the basic re
quirements for a Bill being sent to 
the Joint Committee? I have gone 
tbroggh flu? pages ot Men’s PorHa- 

A m N  ibis morning and 
search ia vain to ted out

MW r<&UU) ef M is {Amend- 14338 
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whether in the British. Pfcrttaaet* 
there are jralesltad regulations whidh 
govern the scaM ot nteence to the 
M at Committal , t f n t e t o M i o u r  
Rules ot Procedure nor the Directions 
of the Speaker or th* dedatows frosa 
the Chair give me any indication or 
help, l  am concerned about ft be* 
cease in our Rules of Procedure there 
are definite provisions which empower 
yea to pat the question when ooae 
you consider that it is not relevant 
and it is a dilatory motion. But that 
does net apply in the case of the Gov
ernment Bills. Even if you are aware 
that a reference is dilatory and ia 
unnecessary, I do not think that this 
can by any rule be enforced. May I 
draw your kind attention to rule 342 
and nde 342? I do not want to seed 
them. In the case ot an adjeWMMMt 
motion you are competent to sagr flttt 
it is out of order and you need not 
even read it. Why? Because the time 
of the House is precious. Rule 342(2) 
says:

'If the Speaker ia of «piais» 
that a motion for re-dreulatkn <* 
a »B  to elicit further 
thereon is in the nature of a 
toxy motion in abuse of the rules 
of the House inasmuch as the ori- 
grnal circulation was 
comprehensive or that no dmim- 
stance has arisen since the pre
vious circulation to warrant the 
re-circulation of the Bill be may 
forthwith put the question theieon 
or decline to propose the question.**

Subsequently also, it says that the 
Chair has enough power to prevent 
a discussion on a matter which he is 
Q* opinion li dilstory*

Mr. Speaker: Is the bon. Member 
gying there are specific references to 
tb* adjournment of tte^Mftte under 
Kde 34tt 1st us go Anther and see 
sub-rule (3), I t ------

the Speaker Is ot 
that a motion for g*
» BIU to a Select
House or a Joint Committee of th*
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[Mr. Speaker]
'la  there any reference to the original 
motion of reference to ttve Select 
Committee, feterence tor the ' first 
time? Has it anywhere been ' laid 

'down that it can be held to be a 
a dilatory motion?

Shrl V. P. Nayar: It has not been. 
That is exactly why I say the Rules 
of Procedure may please be amended 

'in order to prevent the recurrence of 
Bills like this one being referred to 
the Joint Committee—or matters which 
the Minister may himself be convinc
ed as having no justification for being 
referred to the Joint Committee. I 
will come to that now.

Let us see this Bill and the State
ment o f Objects and Reasons. What 
are the principles on which we will 
be justified in sending the Bill to the 
Joint Committee?

Mr. Speaker: I would allow the hon. 
Member to discuss this matter. But 
the hon. Member wants to use this 
as an argument against the hon. Fin
ance Minister's statement the other 
day, that money is being spent on 
Parliament. This is an unnecessary 
motion and therefore, the Finance 
Minister himself is responsible 
for this expenditure. I am afraid he 
has chosen a wrong point for this 
reason. Indirectly in an attempt to 
criticise the hon. Finance Minister, he 
may have an opportunity but he is 
trying to curtail the powers of this 
House. He may also know why he 
has not been able to find a parallel 
or something like what he wanted in 
May's Parliamentary Practice. In the 
House of Commons the session is for 
a whole year and at the beginning of 
each year, they appoint a number of 
Committees. All the Members of 
Parliament are put in one erf the 

'committees or the other according to 1 
the departments. Bvery Bill, as soon 
as it is Introduced, is automatically 
sent away to the committee relating 
to that. They do not want the time of 
the Souse to be taken away. They 
«an t an **pert opinion from some 
Committee which is roftstituted for that 
purpose, it may be an amending Bill,

and they would like to knew what 
happened on the previous ‘occasion, 
what were the subject-matters refer
red to and what suggestions had been 
'made and what assurances had bean 
given by the Ministry and whether 
sufficient time had elapsed. The 
Minister might have stated, “let ua 
find out how this works”, and so on, 
and may try to amend the BUI by 
introducing some other thing. Also, 
it is open to the Committee to look 
into similar pieces of legislation in all 
other progressive and democratic 
countries. All that information may 
not be available.

Therefore, for my own part, I have 
been thinking of devising a method by 
which automatically every Bill must 
be referred to a Committee of this 
House so that we may have the bene
fit of the rich experience and know
ledge of the Members of the Com
mittee, including Shri V. P. Nayar. 
But I am afraid the hon. tyfomber is 
trying to put the clock back. He may 
choose another opportunity. I will 
certainly give him opportunity and he 
can certainly say that it is not Parlia
ment that spends away money. The 
hon. Finance Minister has not chosen 
a proper parallel or analogy. If 
criticism comes in that his Ministry or 
the other Ministries have spent, he, 
need not have said Parliament itself 
has spent or Members have spent. Of 
course he might have avoided it. 
Therefore, let no such impression be 
created.

As a matter of fact, at the begin
ning of each session, subject to the 
Members o f the Government and alio 
the Leader of the House agreeing to 
it, I would like, from the next session, 
to appoint Committees of the House 
to which every Bill may be referred. 
It will kelp the Ministers also. 
Members may sit across a hM‘  
and consider the Bill. Here, we pan 
certain amendments. Later on, we 
discover that the amendment, while 
in substance it may be n od . d sn  not 
flt in With the Bill. Sonetfem  we 
hurriedly fat through .the drafgng «pd 
the draftsman subsequently rmmfliltoi
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that the BUI doca not carry out the 
Intentions that were behind the 
amendment, and so on. Therefore, the 
hOD. 'Member may kindly drop this 
rffette£ Thit argument need not be 
panrued. Bat vtiU if he holds a differ
ent -view, he is entitled to do so.

Skri V. P. Nayar: I am always sub
ject to the guidance from the Chair.
1 am really flattered by the personal 
reference you made about me. I shall 
not go back to that question. But I 
•hall try to show how there is no 
justification for any reference to the 
Joint Committee by the very provi
sions of the Bill.

*
Mr. Speaker: The hon Member may 

remember one thing. Of course there 
may be an amendment to a motion for 
consideration. It may be some Mem
bers may have to say certain things 
and then bring to bear certain other 
matters here, and unnecessarily with
out taking time it may be done

Now, this is practically as good a 
motion as the original motion itself.
At that stage I do not think it will be 
advisable to proceed with the hon 
^ember’s point. As a matter of fact, 
the hon. Member from his own experi
ence would have noticed that the 
Government wants to get through the 
Bills. They do not worry themselves, 
sometimes, and they do not want to 
put themselves to the necessity of 
answering one Committee there and 
another bigger one, the Parliament, 
here. They would try to get rid of 
it  On the other hand, it is the pres
sure of public' oninion from the non- 
ofllcial side that induces Government 
or the Ministry to accede to this 
request. The complaint may be made 
Hat they have not done so. Possibly, 
if the Minister is nrovoked a little 
more, he might say, *1 will change • 
this motion and ask that the Bill be 
taken vd for consideration stnright- 
anfay".

Sturi V. P. Nayar: If the motion is 
changed, and if the House it able to 
dlaoui it now, -then, I  have im> criti
cism. „ But I raised this argument

1881 (SAKA) of India-(Amend- 14262 
ment) Bill 

because yesterday also this question 
wat specifically pointed out to the 
hon. Steance Minister in respect of 
another Bill, the Bill about subsidiary 
bank*

Mr. Speaker: What is the loss?
Leave alone the question of money.

Shrl V. P. Nayar: I am not at all 
worried about the question of money.
I do not think anybody can raise any 
criticism that Parliament is spending 
even one pie unnecessarily. Every 
pie spent by Parliament is more titan 
compensated by the utility.

Mr. Speaker: The only consideration 
must be pressure and urgency

Shri V. P. Nayar: Urgency and
pressure. All these are considerations 
which must weigh in the matter of 
referring the Bill to the Joint Com
mittee Here is a simple Bill. The 
Mover himself says in the Statement 
of Objects and Reasons that:

"Certain minor amendments in 
the State Bank of India Act, 1955, 
have been found necessary in the 
light of the experience gained 
since the Bank was originally 
established in 1855. The amend
ments proposed are explained in 
detail in the notes on clauses 
attached to the Bill.’*
It is just four lines in print
Shri Nanshir Bharacha: These are 

major amendments*
Shri V. P. Nayar: I am only saying 

that these are minor amendments.

Mr. Speaker: The hon. Member 
must appreciate one thing. If per
chance Us advice is followed, this 
Bill goes. It is not as it this is 
a motion for consideration. This 
very motion itself is for refer
ence to the Joint Committee, and if 
this is destroyed, once again a Bill 
has to come in and possibly not in 
this session. Some decision has been 
taken.

Shri ▼. P. Nayar: That is only a 
formality. Ha can withdraw tfcfe M l-
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IShH V. P. Nayar] 
and introduce anothtr. 2 have no 
object ot delaying the »U tt|« et this 
SQL But I only want to « y  that the 
■BMtdmcnti are minor, f la t  is <rhy 
I am opposing the motion. I  have (one 
through the notes on clauses. As yon 
know, Sir, when I apeak on such. Bills, 
I take some pains to go through all 
the clauses.

H r, Speaker: I do not dispute it.
Shft ▼. P. Nayar: Here are the

notes on clauses. I do not want to 
read all the notes but shall read just 
the last sentence of some e l the notes.

Mr. Speaker; I am afraid the effect 
of all this argument will be this. 
Hereafter the Ministers would not 
even agree to a reference to the Select 
or Joint Committee.

8hri V.^F. Nayar: We will force 
them to do it when it is necessary. We 
will create public ogrnion and force 
them to do it if it is necessary.

Mr. Speaker: The hon. Member is 
too sure of his strength.

Shrl V. P. Nayar: Kindly bear with 
me for five minutes. If the hon. Minis
ter, as I know him to be very reason
able, is convinced that this demand is 
unreasonable, then I hope that he will 
not repeat it  That is why I want to 
impress upon him these points. Take 
clause 2. It is about the appointment 
of a legal adviser. V ie note says:

“ — and to define some of the
expressions used in the section."

Do we require a Joint Committee for 
that?

The note on clause 3 says:
“The amendment is o f a drafting

-nature.*'

S o we require a Joint Committee for 
4M ? The Minister himself says that 
flu  BUI does not require reference to 
fee Joint Committee through the 
wordings in the notes on clauses, 
th o ft as* only fee* Or six clauses on

which notes a n  glvs* . Bqgui&»$ 
clause 4, the note say» that the 
xnent is meant to Improve its- langaaja  
I do not think a Joint Committee w sit 
be troubled for re-drafting or putting 
a comma here or change a punctua
tion there or to improve- the TangWMEi. 
Then take cause S. H ut is meant to 
make the meaning clear. Clause 0 4a 
put in to simplify the pfoeain fc. 
Every clause is Bhe this. J. da M i 
want to go clause by clause. The baa. 
Minister says that it is- a w «M  
change or a consequential change or 
a drafting change or a change to  
clinch the issue by an interpretation. 
There is no controversy according to 
him. We are surprised. We knew that 
this is the first amending BtU to the 
State Bank of India Act. Nornytlly 
we should Have been told o f the results 
of the functioning o f the State 
Bank from 1955. As you know, 
the State Bank was , not created 
all of a sudden. It was established 
because there is a specific recommen
dation for the constitution o f the State 
Bank by what is called, and from 
which I quoted yesterday also, the 
Rural Credit Survey Report. It is 
after mature consideration that the 
Government thought of taking over 
the Imperial Bank and making it the 
State Bank Three or four years have 
lapsed. Yesterday the hon. Minister 
said that 92 per cent of the shares are 
held by the Reserve Bank.

Dr. M. 8. Ancy (Nagpur): If
hon. Member is apposed to the 
for reference to the Joint Committee 
and thinks that at this stage them is 
no need for it, why not he 
move an amendment that the BUI be 
taken up for consideration? Wteft 
prevents him from bringing in an 
amendment to that effect?

Shrl v , p. Nayar: 1 have .bean hare
continuously for seven years, sad 'I  
have had sufficient knowledge o f tto  
rules o f proesdum.

Or. V . ft ' Can te  not M k  
in an amendteitt; andfa hehi a * * #
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' »
Me. In r ttr ; Hi m ati to «ay ftH

n»m it a» m A  ml* enabling him to 
Mtog ia an amsadttutnt AM  the BS& 
to  taken Into contlilerattan lo rtM b .

Ikri V. F. Thit ii exactly
what I any. I nay be pardoned tor 
repeating that I have been bare for 
•even year* uninterruptedly.

* r . Speaker: For a motion that a 
Bill be taken into consideration, an 
amendment may be moved, that it 
may be referred to a Select Com* 
mittee or be circulated lor eliciting 
opinion. But for a motion that the 
Bill be referred to a Select Com
mittee or Joint Committee, there is 
no amendment provided in the rules 
(hat the Bill be taken into considera
tion forthwith. If the motion for 
reference to Joint Committee ia oppos
ed a fresh Bill has to come in.

Dr. M. 8. Aney: Ia there anything 
in the rules preventing him from 
bringing in an amendment to that 
effect? There are three kind* of 
motions in relation to a Bill.

Mr. Speaker: Then it may be said 
tbit whatever is not in the Buies can 
be done in this House.

Dr. M  S. Aney: Are we prevented 
by anv rule? It is a privilege of an 
hon. Member.

Mr. Speaker: It is only the rule
that enables us.

Dr. M. S. Aney: That cannot be 
taken away. That is my interpreta
tion.

Mr. Speaker: When that Is the inter
pretation, we would not stop at any 
particular stage. If this House has 
jurisdiction only to take notice of the 
motions that are provided for by the 
Buies then by themselves without the 
aid of thfc Rules there is absolutely 
no pm reeding that can be launched 
her*. Any proceeding ftat It started 
or any motion that is moved mutt 
corns under on* or the other Buie. 
Otteerwite. thia will be a market plaee. 
Aayfeedy « 8 i ohm and aay, *Mhotyo 
Gar- %adMni> aaato jstautea Misfk faar
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roha fMM". This is not so. Thereto* 
fee has no Jurisdiction to do that

M il V. t .  Nayar: Therefore tfafr 
only way In which I can raise a dis
cussion is by opposing the motion,, 
which I am doing.

RUs is She first amendment of the 
State Bank of India Act and we ex
pected—end we have a right to expect 
also—that Government will tell us- 
morfe of the working of such a specia
lised institution which has been 
created by Parliament. This is the 
first amendment. Maybe, the amend
ments are of a consequential nature 
or of a clariflcatory nature, but being 
of such importance, specially as the 
State Bank was created after very 
long consideration and on the basis of 
a definite recommendation of a very 
elaborate survey, we expected to know 
about the working of the State Bank 
because it was intended to change the* 
very banking pattern of our country 
by the institution of this Bank. The 
reason was that the banks in our coun
try did not give sufficient rural credit 
Another reason was that the backs 
did not advance money to the indus
try. It had an emphasis on advances 
and help in financial aid on commerce. 
We are not interested very much on 
the commercial side of the State Bank, 
of India, knowing as we do that even 
Mundhras have been financed by the 
State Bank. Probably the figure that 
loomed large yesterday may also have 
been financed. We are not worried* 
about it We are interested in know
ing what has been the taade
in the matter of rural credit since the- 
setting up of the State Bank, as it is, 
and what is the Bank's role in financ
ing the industries. These are two very 
important aspects which we ought to’ 
have been told although the amend
ment hi of a consequential nature. 
Government should have the*
opportunity because we do not discuss 
the: State Bax* in any of the discus
sions, whether it k  in the Fhumee- 
Ministry or in- otter discussions. We» 
have a * m wrtwalto to* discuss the- 
worfctof of t&a State Bank. lUJs lr*  
th* ariflr qwwrtuui» wKrhift the O o^-
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LShri V. P. Nayar]
•ernment have bad since 1955, whan 
the State Bank of India Act was 
passed, to come to the Rouse in the 
-matter of the State Bank of India. We 
should have been told that. That is 
my view.x Not being able to know 
anything from discussions here, we are 
nqw told that here are thfrconsequen- 
tial amendments, send them to the 
Joint Committee. Why? If it is the 
hon. Minister’s case that in any one of 
these clauses, as suggested by* him, 
there is scope for any controversy, 
then I am agreed to it.

I was referring to his speech yester
day while commending the motion. 
As he opened his speech, this is what 
he said. How am 1 to say that despite 
what the hon. Minister has said we 
have a case to make a reference to 
the Joint Committee? The hon. Minis
ter, just after making the motion, 
rsays:

“I do not think that it is neces
sary for me to make a long speech
on the Bill. It raises no major
controversial issues.”

Air. Speaker: I am afraid that there 
is no prohibition. Unfortunately, there 
is no provision allowing me to say 

-that the hon. Member’s speech in 
^dilatory.

Shri V. P. Nayar: I am taking
advantage of that. I shall read the 
.-provisions.

Mr. Speaker: Let us get through it
Shri V. P. Nayar: I can confine my

self only to the provisions.
Mr. Speaker: I can understand the 

hon. Member. Everybody understands 
"him. Now, why should we not get 
-through this Bill?

8hrl V. P. Nayar: I want this BUI 
-to be got through, but my only com- 
•plaint is that the Government have 
-not treated the House.. . .

Mr. Speaker: Hon. Member wanted 
•only five minutes. I have given him 
-five minutes.

Shri V ., P. Nayar: I wanted five
minutes only for my submission about 
the soope of *he Joint Committee. I 
think the Bill has been fixed up for 
three or four hours.. . .

Mr. Speaker: Three hours.

Shri V. P. Nayar: I do not know 
whether anybody else will be speak
ing on this. Yesterday’s experience 
was not that

Mr. Speaker: Now, he has given
sufficient material for the Ministry to 
spend some time.

Shri V. P Nayar: If it is your wish 
then even to my discomfiture I shall 
leave it.

Mr. Speaker: No, no

Shri V. P. Nayar: My point is that 
the hon Minister or the Government 
have not chosen to take the House into 
confidence and tell us the details of 
the working of the State Bank. This 
opportunity should have been used 
because we do not get any other 
opportunity Mere perusal o f the 
balance sheet of the State Bank will 
not give an indication of the change 
in pattern of banking which has been 
given effect to by the reorganisation 
of the Imperial Bank. We do not 
know by perusing the balance sheets 
alone or by going through some figures 
as to what is the change in the attitude 
of the State Bank in the matter of 
finance for rural credit, aftd the 
quantum of rural credit which was 
available after setting up the Bank as 
compared to that which was available 
before the setting up of the Bank. 
Therefore it is my view that Govern
ment have not taken the House into 
confidence in bringing this Bill in 
such, a way. On the other hand, for 
a few verbal changes they wvnt the 
Joint Committee to go into all these 
details.

It is not even a Select Committee 
o f this House. He want* thfr Jaaao> 
uous Bill, this nonHBontrgwttaya Bill,
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this Bill which raises no fundamental 
questions to be referred to a Joint 
Committee. 1 am worried because this 
will become a precqdepf hereafter. 
Therefore, I am suggesting "that the 
Rules of procedure may be emended 
in such a way that you will have the 
power to decide when such non- 
controverrial matters are being refer
red to a Select Committee, to stop the 
waste of time of Parliament.

With these words, I resume my seat

Mr. Speaker: The hon. Minister

Sbrl V. F. Nayar: I am correct
Nobody is speaking no&.

Mr. Speaker: I am sure that he will 
take some time to answer the hon 
Member’s very valuable remarks and 
suggestions.

Pandit Thakur Das Bhargava
(Hissar): If he wants some hon. Mem
ber to speak then I would like to 
speak

Mr. Speaker: No It is not neces
sary.

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi): 
Sir, I heard with great interest the 
remarks made by the hon Member 
that there was no need for referring 
this to a Joint Committee. Originally, 
the Government also thought that 
there was no need, but when the Busi
ness Advisory Committee wanted it, 
certainly the Government thought 
that it' could as well go to the Joint 
Committee and all points which were 
likely to be raised, like the points 
raised by Shri Bharucha, could be 
discussed in the Joint Committee. I 
do not think that this will become a 
precedent and that m ty  Bill will be 
asked by the Business Advisory Com
mittee to be referred to a Joint Com
mittee sad thing* like that. I do not 
expect any such danger. Wherever 
there is any point to be clarified, where 
hon. Minifr—  Awl that tome, impor
tant amendments axe being made, it 
is up to the Business Advisory Com
mittee to ask for referring it to a
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Select Committee. Therefore, while 
of course basically or originally we 
also wanted that it need not be refer
red to a Joint Committee, now in view 
of the Business Advisory Committee's 
recommendation we thought that it 
is better to do so.

I did not expect that Shri Nayar 
will ask us to give a complete picture 
of the State Bank’s structure, finances, 
its activities etc. I thought he is fully 
conversant with the policy of the State 
Bank. It is trying to cover up all 
uncovered areas and through the 
subsidiary banks that they are going 
to take up they are going to develop 
in the former Part B States also. They 
are financing the small-scale indus
tries. All these points, I thought, the 
hon House is aware of and we need 
not dilate on that aspect while trying 
to move these amendments to the 
State Bank Act

The points raised by Shri Bharucha 
are not very fundamental. He did not 
object to any of the provisions of the 
amending Bill. He only wondered 
whether the new procedure is going 
to simplify matters. Am 1 correct? 
He thought that the existing provisions 
are good enough or bad enough.

Shri Naushir Bharucha: They are
not good enough.

Dr. B. Gopala Reddi: The old ones 
are not either enough or even these 
new ones are not adequate. But I 
hope the hon. Member admits that it 
is an improvement on the old order. 
But they are not adequate enough.

Shrl Naushir Bharucha; It mquires
to be looked into by the Joint Com- .  
mittee more closely.

< Dr. B. Gopala Reddi: Our own
experience is that the previous provi
sions were not adequate and the new 
provisions are quite adequate. But it 
they are inadequate, of course, the 
Jo^nt Committee can certainly look 
into the n^atter. Sometime ago the 
Cooch-Behar Bank was t*ken over, and 
the Ifanipur B$nk waa also takenfver.
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But y«t there ana so many dMHctfffle> 
iM M tttond by the 9W * $M k 
because of t e  jrw W om  la A * Shaft- 
big COthpanie* Jug etc. that wftaw we 
follow a very tedious procedure « t  
cannot get through the b u ilw . 
While they ara agreeable, while fla  
State Bank it agreeable, both at them 
are agreeable. yet we have to go 
through certain procedural ftnwflW ie 
oyfoined by the Banking Companies 
A ct A anrioie hereafter this Act will 
prevail Whatever might be contained 
te the Banking Crnnpanfaa or Com
panies Act, tills will have precedence 
and this will prevail and simplify 
matters, and, certainly the Joint Com
mittee can look into* the matter. U 
there ere any further Improvements to 
be made, they can certainly be spon
sored by the Joint Committee.

With regard to the employees also, 
certainly, the State Bank will offer 
them all reasonable terms of compen
sation. Simply because in one respect 
they are adversely affected while the 
bulk of the compensation is quite good 
and quite adequate, the Labour Dis
putes Act cannot be invoked. There
fore we want that should be put above 
controversy, and notwithstanding any
thing contained in the Labour Disputes 
Act or any other Act, this Act must 
be able to prevail. Anyway, this is 
a matter all the aspects of which can 
be considered by the Joint Committee.

Therefore, I move that the Bill be 
referred to a Joint Committee.

Shri V. P. Nayar: Against your
original wish.

lb . Speaker: The quastkm is:

"That tha Bill further to amend 
the State Bank of India Act, 1058, 
be referred to a Joint Committee 
o f the Houses consisting of 49 
Members; 80 from this House, 
namely:—

Shri C. Bali Baddy, 8hri M. a  
Krishna, Dr. Bam Soubhag Stagh, 
Shri Shree Narayaa Das, Dr. If, 8,

a# ftultk

Aney, X M H  Maa&ea TfeAaktir 
Mat Fstti, Mtfor Aafenii*
A M b d t f t  S t f u r i u r  t t f c &  M U  
Amir Sta*h Daraar, flWL X . 
Wodeyar, Shri t . CtaMpSte; Itat 
ii. Pftlaaiyandy, Shri 
Sifc^h, Bhxi & B1 Daaoatd, Dr. 
BMhupati Maadal. Shri VUhmt 
««*■«* Dublish, Baas,
Shxi Panna L il, Shri K»lJ»* 
Charan Jana, Shri K. S. game 
swamy, Shri Bam Shanker Lai, 
Shri B. B. Bhagat, Shri Prabhat 
Kar, Shri P. K. Kodiyan, Shri J. M. 
Mohammad Imam, Shri Bam 
Chandra Majhi, HJS. Maharaja 
Pratap Keshari Deo, Shri Subiman 
Ghose, Shri Laisram Achaw Singh, 
Shri Balasaheb Salunke, and Shri 
Morarji Desai;

and 15 members from Rajya 
Sabha;

that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall 
a report to this House by the first 
day of the next session;

that in other respects the Buies 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Bajya Sabha do 
join the said Joint Committee and 
communicate to this House tha 
names of members to be appoint
ed by Rajya Sakha to the Joint 
Committee.”
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